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CENTRAL ADMINISTRAT IVE TRIBUNnL,.ﬁLLRHABAD BE NCH
0.,A,No, 360 eof 1987
Tarak Nath Guptaecesece eseescschApplicant
Versus

Asstt, Directer S,1.8.1,
ﬂnd nthﬂl"aa;.c-.;.“-. .o.n.;..ﬁﬂomndaﬁts

Hon'ble Br, Justice, U,C. Srivasteva, VX

Hon 'bles Mr, l,BicnrthI. h.ﬂ.
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( By M, Justice, U.C,Srivastava, V.C.) |
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The . appeintesmt of the applicant was te be made |

only en cempassisnate ground in place eof his father uhe

uas werking as Machine Operater #xtensien Centre Dhanhadh
in the effice eof the Industriss, The applicant 's father E
died in the year 1966 witheut completing the full |
tenure of temmy ef servica, uWhen his father died,

the applicant was aged 10 years, Hig father died

in harness lesving behind three miner sens and feur

miner daughters, Accerding te e applicant his

mother contacted the autherity fer his appeintment,

They were teld that the quest ion eof appe int ment

on cempassionate graun?&ill erise only uhen the

applicent sttained the majerity, The applicant has

placed en recerd the applicat ien zllegedly gent by

his mther threugh registered pest in bhis bshalf

in the year 1975, Similarly the appl icent has p laced

en the recerd his appl icst ien which also sllegedly u~°£
sant threugh registered pest, The spplicant attained
majerity in tﬁi.yoar 1974, Thereaftar he failed

te eapply fer the same. The rlapindinta have denied

fer meving zny such applicstien by the applicant’'s

mother ~nd sccerding to them the first epplicatien

in this behalf was ef the yeer 1984 in respect ef

which seme efficial meyve ment hes taken plsce and
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one such letter hzs been placed on the record. Tha
applicant passed his High Schesl examinatien in the
year 1973, Intermediats in 1976 and Graduate in 1979
uhareafter bhey alse ﬁadu of ferte te get empleyment,
The respendents have rejescted the prayer ef the
spplicant en the ground that he waitsd fer 19 years
aftsr i_:hu death ef his father fer cempzas ienate
appeintment uhich cannot be given as well as the
applicant ‘cemes ferward fer the same, The applicant

will have come feruard fer the same after attaining

the majerity and he came te the department much
thtr;aftur as such he was net entitled te cempassisnats
appe intment and his applicstien was rightly rejected,
It may be that thers is a rule that the cempassisnats :
appeintments are given as a result eof the walfars : :
ef the Gevermment in view ef the dirsctive principles
of State policy, It may be that in erderte cured o
such tendanciss a particular nhagggé;i fer esach and &
syery persen be made te apply when a particular

limit has been placed, But the limit can aluays be

net in suitaeble cases ethsruise the miner will be
debarred fer all times te ceme, in case relaxatien

te S5 ysars &s made, In case the applicatien uas

meved in the year 1975.77, the applicant deserves

cons ideratien, It ceuld net have been rejectsd

enh the greund, it has been rejected, The rejesct ien
should have been en some ether greunds which weuld

have buyﬂ-rnlttt#to the matter but t his is net se,
Accerdingly the respendents are directed te censider

the applicant's applicatien fer appeintment en

Ccl_e a st S 4 L
cempass ionate greund after aastcfating—ﬂnd—v*titting

the main deubtes regarding sending ef the applicatien
by the applicant and his mether in ths year 1975-77

C-ntd.;......a



B T —

- e

- 3 =
calling him for the said purpese sleng with ite
rn:aiuing and in case they are :atioif.d that im
fect suoh applicatien was sent, they sheuld serisusly
congsider his applicatien fer appsintment en
cempaae ienate greund gnd 3if the spplicant: succeseds
in preving thzt the epplicatien uas meved en
such a greund in the year 1975-77, the appaintment
be given te him within three months thersafter
on seme suitable pests taking inte cens ideratien
his qualifdicatien and age, The applicatien stands
dispesed of finelly in these terms,

Ne erder as to the cests.
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Dated; 24th Jan,, 1992
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28-5-92, Hon, MAr, K, Obayya, A.M,
Hon. Mr, S.N. Prasad, J.M.
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Learned Counsel for the rezpandents,
Amit Sthalekar, has moved a misc.
application s8seeking further four

months! time to implement judgment of
the Tribunal dated 24-1-1992, List
this case for 4-8=1992,
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